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Oleum in West Bengal; what is the 11- 
oeaeUig capacity of each plant and 
what quantity of sulphuric acid has 
been produced by each of them during 
the last three years;

(b) what has been the total produc
tion of sulphuric acid and Oleum on 
an All India basis, State-wise during 
the last three years; and

(c) what quantity of sulphuric acid 
is consumed by each unit in the pro. 
duction of captive items such as sup
erphosphate ferric alumina and what 
quantity is sold to the consumers and 
to dealers/distributors?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. GA
NESH): (a) to (c). The information 
is being collected and will be laid on 
the Table of the House.

Legislation to grant equal rights to 
women

8077. SHRI P. R. SHENOY: Will
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state;

(a) whether there is any proposal 
to introduce legislation giving equal 
rights to all sections of women in the 
matter of marriage and divorce to ce
lebrate the international womens yew 
in a befitting manner; and

(b) if so, the salient features ther*» 
of?

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (DR. SA- 
ROJINI MAHISHI): (a) and (*>)• No, 
Sir. However, certain recommenda
tions in this regard contained in the 
report of the Committee on Status of 
Women in India are being examined.

I% hra.

QUESTION OF PRIVILEGE

MR. SPEAKER: Now, I hav* re
ceived the Privilege Motions from 
Shri Shyamnandan Mishra, Shri 
Madhu Limaye and Shri Jyofirmoy 
Bosu. The subject is almost the same* 
Some objections were raised in the 
Rajya Sabha on the presentation o f 
the P.A.C. Report.

SHRI VASANT SATHE (Akola): 
Sir, on a point of order.

MR. SPEAKER: Let him present it. 
He has not yet mentioned it.

SHRI VASANT SATHE: Sir, you
have read out just now that the noti
ces have been given under Rule 222* 
This is what you have mentioned. So, 
my point is before anyone can say 
anything, kindly listen tQ me. Listen 
to my point of order. After they have 
said everything that they want to say, 
then if you allow me to speak what

the use. I have raised a point of 
order under Rule 222.

MR. SPEAKER: The motions arc 
identical. I will listen to the Mem
ber who has already sent it to me. 
He may make a submission first.

SHRI VASANT SATHE: It ls pre
cisely the point of order that I am 
raising. If it is out of order, then 
you can certainly ride it out.

MR. SPEAKER: Let him speak. 
Then you can raise it.

SHRI VASANT SATHE: Rule 222 
says that “A Member may, with the 
consent of the Speaker, raise a ques
tion involving a breach of privilege 
either of a member or of the house or 
of a Committee thereof.'’

Now, the small point that 1 am rais
ing is: Have you given your consent? 
If you have given your consent, then 
that enables him to give Notice c f  
question of privilege under Rule 225 
which says:
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“A Member wtehbrg to> raise • 
question of privilege  ahalli girt 
notice In writing to... .**

Then under Buie 224 the conditions to 
be fulfilled are laid down. Then Buie 
225 says:

"The Speaker, if he gives consent 
under rule 222 and holds that the 
matter proposed to be discussed is 
in order..,..**

because then later on let us not say 
that this is not in order. You have 
to decide this. After listening %o him 
if you decide that it is not in order, 
will you withdraw your consent? Is 
that the idea?

MR. SPEAKER: Knowing every
thing you have raised it again. You 
know the procedure that we have 
been following. In certain  cases 
when l find that on the face of it the 
motion Is inadmissible then' I would 
say that I don’t admit it. Where, I 
feel that before giving my consent I 
should hear a brief submission from 
the Member, in such cases I do hear 
him.

You know we have for long been 
following this practice. Now, if you 
go by the rule, then I will apply that 
to you also.

SHRI VASANT SATHE: No conven
tion can ever ovei-ride the rules.

MR. SPEAKER: The Speaker has 
many inherent poweis.  You are a 
member of the panel of Chairmen, 
whom I have appointed with the full 
knowledge that they Know the rul«*s. 
The Speaker has many inherent pow
ers and this is coming under that.
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SHRI H. K. L. BHAGAT (East 
Delhi): On a point of order, under rule 
354, Sir. This rule says that in this 
House we cannot refer to the proceed- 
ings of the Rajya Sabha- Mr* Madiui 
Limaye has started doing that.

SllRI  SOMNATH  CHATTERJEE 
(Burdwan). Knowing that the subject- 
matter involves a question of privilege, 
you have allowed it This is nothing but 
questioning your decision.

SHRI H. K. L. BHAGAT: Rule 3S4
says:

“No speech made in the Council 
shall be quoted in the House unless 
it is a definite statement of policy by 
a Minister.”

MR. SPEAKER: You are quoting a 
rule against yourself. Kindly read 
the proviso. It says.

“Provided that the Speaker may, 
on a request being made to him In 
advance, give permission to a mem* 
her to quote a speech of make re
ference to the proceedings in the 
Council, if the Speaker thinks that 
such a course is necessary in order 
to enable the member to develop a 
point of privilage or procedure/'

I never knew that a lawyer like you 
would quote a ruling pgainst himself.

I have to say that if this rule applies 
to Madhu Limaye and others today, 
the same will apply to you tomorrow; 
don’t grumble then.
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SHRI H. K. L. BHAGAT: If you have
given your consent, then it is all right.
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SHRI Y. S. MAHAJAN: The Report 
wad not adopted by the Committee.
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SHRI PILOO MODY: If they do not 
behave themselves, we will abolish the 
ftajya Sabha alsol

SHRI Y. S. M AHA JAN: Sir, at that 
*ime in the Comittee there were only 
*** membexs.

SHRI PILOO MODY: Under the ruUw 
he has no right to disclose what has 
happened in the Committee.

SHRI Y. S. MAHAJAN: I assert that 
the report was not adopted by the 
Committee.

SHRI SOMNATH CHATTERJEE: Sir, 
kindly see rule 275(2). It says:

“No part of the evidence, oral or 
written, report or proceedings of * 
Committee which has not been laid 
on the Table shall be open to inspec
tion by anyone except under the 
authority of the Speaker.”

The next sub-rule says:

“ (3) The evidence given before a 
Committee shall not be published by 
any member of the Committee or by 
any other person until it has been 
laid on the Table.”

He is trying to divulge the proceedings 
of the Committee without taking any 
authority from you.

MR. SPEAKER: He is not divulging 
the Proceedings.

SHRI SOMNATH CHATTERJEE: 
Whatever hag happened in’ the Com
mittee is in the proceedings of the 
Committee—when it was placed before 
the House, was it approved and so on. 
Under the garb of making an explana
tion he cannot divulge the proceedings 
of the Committee.

SHRI NARASINGH NARAIN 
PNADEY (Gorakhpur): Sir, I want a 
ruling. A member of the Committee 
says that a report which was not adopt
ed by the Committee was presented in 
the House. So, an hon. Member could 
raise it in the House.

MR. SPEAKER: He is not divulging 
the proceedings.

SHRI Y. S. MAHAJAN: He has said 
that the report was adopted, I say 
that it was not adopted. When 2 try
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to quote the proceedings to substantiate 
my point, it is stated that it will become 
a matter of privilege. Then, how can 
1 prove my point? Let the Speaker 
enquire into it. I suggest that the 
Speaker should enquire into the matter 
whether it was adopted.

SHRI NARASINGH NARAIN 
PANDEY. This will give you the power 
to enquire into it.

SHRI S. M. BANERJEE: Sir, I rise 
on a point of order. The question of 
privilege raised by my hon. friend, Shri 
Limaye, i elates to the conduct of a 
member of the other House, because he 
said that this report was not adopted. 
This Public Account,s Committee, head
ed by my hon. lriend who retires as 
Chairman, has submitted many reports 
which were not liked by the ruling 
party and by the vested interests in the 
country. This report was being laid on 
the Table on the 25th and on that day 
questions were raised by Shri Limaye 
about milo. On that particular day, 
on the 25th April. 1hat report was being 
laid. It was circulated a day before. I 
hope my hon. Inend, Shri Mahajan, 
who is very active, a man with initatixe 
would have read the Order Paper of 
the dav. ]n that case, he should have 
taken the trouble of coming to office at 
lQ.O’Clock that day and taken the pain 
of putting a letter in that Pandora’s 
Box. He never did that. He did not 
raise any objection. So, is it open to 
lira to do so now? Secondly, it is not 
open to a member of the Public Ac
counts Committee to divulge what 
happened in the Committee. Suppose 
1 wanted to see what had happened 
in the Committee, I could not have 
done it because I was not a member 
of the Committee; only the members 
of the Committee could see them and 
there is an oath of secrecy. Other
wise, what will happen if the evidence 
given before the Committee is divul
ged? Apart from that. the hon. 
member decided to keep awful 
silence in this House when the Report 
was laid. Now, this was naturally 
an after-thought, and just to say

that this was the folly of 3m  House* 
it is highly objectionable.
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SHRI SEZHIYAN (Kumbakonam): 
1 want to make a submission to you. 
As a Member of this House, I am in
terested in the proper functioning of 
the Committee. I was also associated 
with the Public Accounts Committee. 
I want to uphold the dignity of the 
Committee and also of this House.

In this respect, now, you are 
considering a privilege motion to be 
moved. It is for you to decide whe
ther to admit it or not. I want you 
to confine all the arguments and the 
pleadings to this particular pomt 
without diverting or divulging what 
was happened inside the House. Sir, 
if you allow this thing, then it will 
set a bad precedent for the future. 
As far as what happened inside the 
Committee is concerned, wt* may have 
oui differences ther<±. When I was the 
Chairman of the P.A.C., 1 had my own 
differences. I had quite often to 
control the Members of the Congress 
Party not to make very harsh remarks. 
I was a moderating force there. If all 
these things, we make on the Floor 
of the House, then the utility for the 
proper functioning of this Committee 
will be nullified. Once we allow 
such remarks to be made on the Floor 
of this House—a meeting was held on 
a holiday and the proceedings were 
invalid-—I can say that the utility of 
the Committee will be completely lost. 
It will be another mini-Parllament 
where the party politics will enter, 
and all these things will go away. If 
the hon. Members want, we can abo
lish these Committees and conduct all 
the proceedings here. If you want 
the Committees to function, I would 
appeal to the hon. Members on the 
other side who form a majority in all 
these Committees to uphold the dignity 
of the Committees.

What we gain is not the gain on the 
party lines. It is the gain of the 
Parliament. The Parliament cannot 
go into all these questions in detail.

remit many of the things to the 
Committees.-* If the Committeeg also 
are not allowed to function and what

happens inside the Committees is airecl 
here in the open, I feel, a day will not 
be far off when the Committee wity 
lose their functioning, specially, the 
Public Accounts Committee. It is the 
Opposition leaders who are asked to 
Chair the Committee. If such a Com
mittee is not allowed to function pro
perly and what happens inside the 
Committee is disclosed here, then it 
is not upholding the dignity of the 
Committee. So, I apeal to you that 
such things should not be allowed 
here It will be an affront to the 
functioning of the Committee itself 
which has been constituted by the 
Parliament in a unanimous way.

MR SPEAKER: I do not adivse 
that there should be any debate on 
it.
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SHRI SHYAMNANDAN MISHRA 
(Begusarai): Sir, to my mind, the 
House has to begin by recognising the 
fact that the Report was presented to 
this House and there was absolutely 
no objection from any hon. Member 
of this House. That being the basic 
fact, what we have to consider Is 
whether any outside authority or any 
outside body has any right to take 
objection to the Report which wat 
presented to this House. That is the 
basic fact about which there can be 
no controversy.

I am deliberately using the word 
“outside body” even in relation to the 
other House. It is indeed a respect
able House. I do not want to bring
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in the question of th® conflict of juris* 
diptdon of the two Houses in this mat
ter nor do I want to bring down the 
•dignity of any Member of that House 
or of that House as a whole.

The whole question is that we have 
•fi. certain clearly demarcated authority 
in financial matters. That clearly de
marcated authority cannot be trifled 
with by any outside agency. The 
other House is indeed associated with 
the Public Accounts Committee. Let 
it be clearly realised, however, that 
their membership is only of an asso
ciate nature. They are made the 
Members of this Committee by a mo
tion of this House. It is not by a mo
tion originating in that House that 
they become the Members of the Pub
lic Accounts Committee. So, the 
authority for thir membership origi
nates from this House. If the whole 
authority is derived from this House, 
if this body is basically a body of this 
House and it has presented a Report 
to the House, it does amount to a de
nigration of this body of the House 
and the House as a whole if anybody 
casts a reflection on any Report pre
sented to the House by the Chairman 
of the Committee.

What kinds of remarks have been 
made during the course of a brief dis
cussion that took place in that House? 
The hon Member who happens to be 
associated with this Committee said 
•that he wanted his objection to be 
noted. This is a clear whittling down 
of the authority of this House. No 
objection can be taken to the Report 
that has been presented to this House. 
That House cannot vote down the 
Report that has been presented to this 
House. The opinion of that House 
cannot matter in any way so far as 
the Report presented to this House is 
concerned, He further said that it 
is against 'fact and truth*. Those are 
the words used by the Hon’ble Mem
ber associated with this Committee— 
that this Report is against fact and 
truth. He has also said that it has 
not been duly approved—that is, it

was not the final report. And it was 
not only one Hon’ble Member of that 
House who had said something to this 
effect, but there was another hon. 
Member also. On© Member's name 
has been mentioned as Shri V. B. 
Raju and the other Member is Shri 
Osman Arif—the latter also said some
thing to the same effect.

Now, Mr. Speaker, that being the 
case, it does mean that they have cast 
aspersions on a Committee of the 
House pnd my humble submission is 
that it is not only an aspersion on a 
Committee of the House but on the 
House as a whole because the Com
mittee functions as the House itself.

Further, I would also submit that 
it is also a reflection on the Chair—a 
reflection on the Chair in the sense 
that it was Chair who had permitted 
the Report to be placed on the Table 
of the House; and in addition to that, 
the Chair had been informed, before 
the Report was presented, that a parti
cular sentence was going to be in
serted—and that sentence was insert
ed with the due permission of the 
Chair. That is what we were told— 
that you were pleased to accord your 
approval to the sentence being in
cluded in the final Report of the Com
mittee

Therefore, it appears to me that the 
controversy now raging is with regard 
to the permission that you had grant
ed for the inclusion of that sentence. 
The; controversy raised is not with re
gard to any other matter, but with re
gard to the permission you had ac
corded to the Chairman of the Com
mittee for including the sentence. 
That sentence was, as far as my 
the Government had refused to supply 
to the Committee certain documents 
which were called for and which were 
considered necessary by the Commit
tee. Now, we are grateful to you for 
hing accorded your approval to the



inclusion of a sentence to the effect 
thfit the Government had refused cer
tain documents which were considered 
necessary for the consideration of the 
Milo case.

Therefore, it is a question of breach 
of privilege. It is a breach of privi
lege against a Committee of the House; 
it is a breach of privilege against the 
House as a whole; and it is a breach 
of privilege—at least to my mind— 
against the Chair also.

Now, Mr. Speaker, the question is 
not only of breach of privilege by 
two individual Members of that House, 
but by that House as a whole—that if, 
the other House—because this matter 
should not have been allowed to 
be raised in the House by the Chair.
It clearly lies outside the jurisdiction 
of the House? This matter is exclu
sively within the authority of this 
House, and the Presiding Officer of 
that House should not have allowed 
this matter to be raised in that House.

Further, we are told that the whole 
matter has been remitted to your 
care, which creates a kind of uncer
tainty about the Report, although it 
has been allowed to be laid on the 
Table of the House. The Presiding 
Officer of that House has forwarded 
to you the discussions that took place 
in that House yesterday for your con
sideration. That means that an ele
ment of uncertainty, of indefiniteness 
has been sought to be introduced into 
the Report which had been presented 
to the House. Therefore, a breach of 
privilege lies against two individual 
Members and against the House as a 
whole which allowed this matter to 
be raised and, if I may say so with 
all respect, against the Presiding Offi
cer of that House for forwarding the 
whole matter for your consideration. 
He has also lent himself to the charge 
that he had done something which is 
in contempt of the Presiding Officer 
and of this House as a whole.

SOME HON. MEMBERS rose—
MR. SPEAKER: May I request also 

you to resume your seats? This is a
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matter which I also saw in the papers 
this m orning....

^  *  * 5  wrw
WTfBT j  :

‘The Committee have been in
formed that a high-level Purchase 
Team headed by the former Secre
tary went from New Delhi to USA 
for the purchase of foodgrains. The 
Committee desired to have relevant 
files relating to (i) the visit of this 
high-level Purchase Team; (ii) the 
purchase of milo without calling for 
global tenders; and (iii) selection 
of suppliers operating in the market 
for purchase of wheat and milo in 
the last two years in America. The 
Committee regret that, despite e 
specific request to this effect, the 
Department of Food did not make 
available the relevant files for ins
pection by the Committee. The flies' 
referred to in (ii) above have been 
refused on the ground that it would 
be prejudicial to the safety and in
terest of the State.’*

h ^  ^ fan
% 5^ fare* sarnsfcr &  sr i

: $  *r?r *rrfT?lT

^  fe w f  i

: w f t  %ftK % 
if t i z  97T *ft *rra?r srr

W  I  «

SHRI Y . S. MAHAJAN: Mr.
Shyamnandan Mishra has spoken 
about the Members of Rajya Sabha. 
They are not second rate Members; 
they are as good members of the Com
mittee as we are. (Interruptions).

MR. SPEAKER: I also saw this
matter in' the papers. X did not know
that the matter originally raised by 
Shri Madhu Limaye would be raised
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[Mr. Speaker] 
to . such a multi-dimensional scale by 
Shri Shyamnandan Mishra. I never 
knew about. I thought that there was 

.only one side of it, but the dimen
sions pointed out are too many; it 
seems to be multi-dimensional; it takes 
a full round. Of course, Shri Jyotir- 
moy Bosu will be leaving the Com
mittee tomorrow. The question of 
his leaving the Committee or not 
©part, the point is about the report 
laid on the Table. It is said that, 
when the ghost is willing to leave, if 
somebody annoys him, he re-enters 
the house. And this is actually what 
has happened. The ghost was already 
'leaving and you have made him re- 
. enter the house. I have just received, 
while sitting here the proceedings and 
everything from the Rajya Sabha. I 
want to go into the full proceedings; 
I want to consider as to what actual
ly is the position. I do hot agree with 
many things said about the other 
House and about the Chairman unless 
I go through the report and see where 
We stand. So, we leave the matter 

‘ here till I full examine this issue.
SHRI VASANT SATHE: In the

meantime, may I request that the re
marks of Shri Piloo Mody made 
against the Members of that House be 
expunged? That portion should not be 
on record. It is, not in keeping with 
the dignity of the House.

MR SPEAKER: If it is just a casual 
remark, it is all right. I will see if 
there are any disparaging remarks 
3 did not hear anything.

SHRI PILOO MODY (Godhra): Mr 
Speaker, Sir, since pointed attention 
has been drawn to the remark that I 
am supposed to have made, I think, 
that it is necessary that the position 
as has been clarified by Shri Shyam
nandan Mishra already should be re
asserted. This is the trouble with our 
parliamentary system. Under no par
liamentary system, could the Upper 
House ever be involved in financial 
matters, which has been the absolute 
prerogative of the Lower House in any 
parliamentary system. But being the

sort of dharamsala that we are all, w* 
want to have .little of this aPd Uttie 
of" that also and through this muddle- 
headed procedure, this House, through 
a Motion, invites some Members of the 
Rajya Sabha on to these financial 
committees. This can, at best, be con
sidered as charity. They, as Mem
bers of the Hajya Sabha, have no 
business to be on that Committee. 
And, therefore, Sir, not only has ft 
fundamental precept of parliamentary 
democracy been violated, but now 
having become Members, they are 
slowly usurping the functions of the 
Lok Sabha itself. The function of the 
Lok Sabha is to accept these reports 
or to reject them; Rajya Sabha, as a 
House, is not at all concerned and, 
therefore, the remark that I had made 
was consistent with the ideas that I 
am expressing.

MR SPEAKER: I did not hear any
thing from him, but you made him 
come out with remarks now.

SHRI SHYAMNANDAN MISHRA* 
I would like to make one respectful 
submission The convention should 
be upheld that in this House we 
should not air the differences and 
cont'orersies that arose imid** the 
Committee About that you should 
make the position clear. In these 
Committees, even the minutes of dis
sent are not being entered. That is 
the position which we have to main
tain. . . (Interruptions)

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMA- 
IAH). One observation made by Shri 
Piloo Mody made me rise. Aftdr ail, 
we are all interested in both the 
Houses and the parliamentary system 
and it is not fair to say that the 
Rajya Sabha members have no busi
ness to be on this Committee. They 
are there under the rules, and they 
have as much business to be there 
as any of our Members have, this,
I want to make clear.. *. (/ntemtp- 
tions).



MB. SPEAKER: Order, please.
Kindly sit down. There are rules. 1 
tk» not personally like such remarks 
against Members of the Hajya Sabha. 
They are Members ot that Commit- 
lee, there is no denying about it. 
We j have all respect for .the Members 
o f the Hajya Sabha; there u  no ques
tion about that.
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SHRI PILOO MODY: ....w as not 

adopted. That is what Mr. Mahajan 
said.

SHRI H. M. PATEL: That is the 
statement some members of the com
mittee made to-day on thci floor of 
the House. On that would you per
mit me to clarify the position?

The question is not about the inter
nal differences or the dissent or all 
that. The question raised was that
this report cannot be laid on the
Table, because this was not agreed 
upon. . Secondly, Mr. TMIshra has as>k- 
ed me, I quite appreciate, that in aU 
matters, the convention and practice 
has been, that in the working o/ the 
Committees we go by con&ensus and 
not by dissent. But here the point 
raised js {besides that, and that is 
the reason, I have told you that I 
have ifceived the intimation just now 
from the Rajya Sabha; I cannot read 
it while listening to you. I will Irok 
into ii, 1 will see all the proceedings 
and then come out with some obser
vations, not before that.

SOME HON. MEMBERS: No. no.

SHRI PILOO MODY: Yes, Why 
not?

MR. SPEAKER: Kindly sit down. 
When the matter comes up, you can 
have your say. Now I will have to 
go by the records.

SHRI H M. PATEL: Only a brief 
submission.

SHRI VASANT SATHE- You said 
that you are going to examine tt. 
Why nut he go to your Chamber and 
make his submission?

SHRI H M. PATEL (Dhandhuka): 
May 1 make a submission’  I want to 
setk certain clarification. Statements 
have been made.. . (Interruptions). 
Will you please let me make a very 
briitf submission? If you say that I 
should not say anything on this sub
ject, I will not.

Yon have said that you will study 
this matter. One of the things that 
has been said is that this report was 
not adopted....

SHBI R. S. PANDEY (Rajnand- 
gaon): Why is He opening the ques
tion again?

MB. SPEAKER: The question is 
not about this thing. The objection 
raised was that this report was___

MR. SPEAKER: Mr. Patel, if 1 
listen to you, I have to listen to 
others also.

SHRI PILOO MODY: When you
have allowed Mr. Mahajan, you 
should allow Mr. Patel also.

SHRjC SHASHI BHUSHAN (South 
Delhi): After Mr. Patel, you should 
hear us also.

SHRI R. S. PANDEY: Since you 
have informed the House that the 
matter is closed.. . .

v MR. SPEAKER: I am not allowing 
any Member now. Please sit down, 
all of you. Shri Ganesh.


